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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL NEW OELMI, ’ W v
L

0.A,Ne, 2602/91
Khanhays Lal and Others we,Union of India and ethers,

Sl u-,sog[m

Manuman Singh & ethers we,Unisn of India and sthers,

ﬂ'Mi Kumar and ethers vs,Union of Indis snd ethers,

“Ogte_of gecislens Sth Sept.,1993.

Rr, V.P.Sharma, counssl fer the petitieners, : In all the three -
fr.Shyam Meorjeni, counssl fer the tnpendent.' O, As,

CORAMs

The Hon'hle Mr J,P.Sharme, Member(J)

The Hon®ble Mr B.K.Singh, Membsr(A).
JUDGCGHNENT

In all thess aoplicatiens, similar issue
of fact and law'is involwved, In 0.A,2682/91, Kheniye Lal
is the leading applicent and there are § other spplicants
besides him, All the shove applicants in all the sbove

mentiensd Original Applications at sne time wers werking
as Cesual Lebourers in Lece Shed, Western Railway, Jaipur *

and Bandi Kui Railway Statisns, The fact whether they

were casual laboursrs sr not has been explained by the
respendente in their reply in the mesnner that the applicents

wsre €0al un-loading labeursrs uofk:lng on piece rate basis,

The applicents in nlﬁhuo applications
have claimed the similar relisf thet the respendents
be directsd teo re-sngags ths epplicany in preference
to the juniers till the regularisation of their ssfvices, l

The usm, in their short reply in all
these Original Applicatiens, snnexed a note of the policy
decisien in the case of Ceal Unleading Lebousrs, Jaipur
Divisien, which is snnexure R=1 te the Ceunter,

At page 2 of this papsr, the respendents have framed

a schems fer sngagesent of Casual Labeuers in the Railways ;
/
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subject te the fellowing stipulatienss
® 1) Such of the contract labsur will bs engaged .as

Casual Lebeur whe heve werked s such fer at ~= " %

least 120 days dur!,ng the procodtng twe ysars
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11) Their engagemsent as Casual Lebour will enly be
considered in Mechanical Deptt, en the railway
as a whols, depending upen the requiresents,

411) The casual labour ts be pe engaged have te
satisfy the prescrébad age limits nemely 18«28

ysars, Upper age limit may be relaxsd te the

extent of engagement as piecs-rabed centrast labeurs

iv) Once engaged as casusl labour, they will be
gevernsd by instrugtiens as applicebis te
" Casual Laebour, ®

We have heard beth the ceunsel st _hngth. The
learned ceunssl fer the respendent hes alse referred te the
decision in earlier DA Ne,581/88 passed by Jedhpur Bsach
and another judgment passed in DA 2685/91, decided by the

Principal Bench by the erder dated 16th July, 1992,

The ld, counsel for the applicent Sh,V.P.Sharms
stabed that the sppliceAts arc satisfied with the schsase

and now no grisvance survides te them,

In the abeve facts aend circu-stancu, all the
applicatisns ars disposed ef with the di.r-otim te the
respondents to inplennt the ssheme, they have snnextd with
the reply and give bensfit if ths spplicents are

sovered under that echems, Costs en part.iu.
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